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0rser Dated  

Head Mr. U.a. Mohapatra, 14, Sr Stantisq 
Counsel appe aring for the Respondents and 

Mr. P.1<. Padhi, 14. Counsel appearing for the 
arjplicanc and perused the materl- plced bfr 

I Us. 

Li' 4-1-w--o Te app1ican by filin 44, g tri 1, 

or a direction to be issued to the Respondents 

keep the Departmental pro cedings in abeyance 

1 the finalis*tin of the criminal case ptpei.iry 

gainst him. Shri Mehapatra, IA. Sr. Standing 

eunsel submitted that the inquiry into the 

isciplinary proceedings initiated against the 

pplicant has already been cnpleted, but becue 

£ the ad-interim order dated 24.04.03 of the 

Tribunal no final •rder on the disciplinary 

proceedings has been passed, 
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It has also been disclosed by the 

Responctents in their counter ( and admitted 

the Ld. Counsel for the applicant) that the 

applicant himself kept away from the enquiry 

when his request for engagement of a lawyer a 

his defence assistant was dis-allowed, ant 

therefore, the inquiry has been completed exparte 

and the applicant had been asked to file his w 

written statement of defence on receipt of the 

inquiry report. 

In/,view of the matter the request for 

exercising right of silence has become infractous 

and therefore we pass no order in the matter0 

As the applicant did not participate in 

the inquiry and as stated by the senior Caunsel 

the inquiry officer has completed his inquiry 

the Resp•nderits are called upon to finalise the 

I disciplinarr proceedings and pass final order 

I on the basis of the report of the Xnquiry 

lofficer*  after fllawing the due procedure of law. 

cerdingly this O.A is dismissed, 
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=== 	 Member (J ciicial) 	 Vie-Chairman 
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